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Central Adininietrativ/e Tribunal
Principal Bench

Neu Delhi

Q.A.No,2759/92

Thie the 1st day of December)1997,

HON'BIZ DR.30SC P. VLRGHLSC ,V1CL CHAIRP1AN(3)

HONtBLL DR. N. SAHU, ICPIBERCa).

All India Health \/isitors(Railuay8)
Association
18/l Railway Colony
Kishan Ganj
Delhi-1100G7,

Throgly

1, General Secretary
Smt. Santosh Kumari Saini

2, Smt. Aruna Pillai
Sr, Health Visitor
Northern Railway
28/21 , Kishan Ganj
New Delhi. •.••• Applicants,

(By Advocate Sh, B.S.fiainee)

Versus

Union of India : Tlirough

1, The Secretary
Ministry of Railways
Railway Board, Rail Bhawan
New De Ih i

3,The Divisional Railway
2, The General Manager

Northern Railway Northern Railway, State
State Entry Road Entry Road, New Delhi,
New Delhi, •,,,, Respondents

(By Advocate Sh, P,S, Mahendru)

ORD^(Qral)

By Hon'bla Dr.Toae P.Verohasa.VC(n),

This OA has been filed on behalfof All
India Health Visitors(Railuays)Association, which

according to the applicants is fin. all 138 members
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> ^ which
ii out of^3 are working in the Northern Railways.
¥

2. The clain Of the applicants is that the

applicants having worked in the lailways for the

last about 30 years no promotional avenues

to advance pxooicbd their career. The learned counsel

for the applicants submitted that aoma channel of

promotion for advaoeamant of their career has been

declared to be a right in the decision of the Hon'ble

Supreme Court in C.S.I.R. and another Vs. K.G.S.Bhatt

and another which are reproduced below:-
" He was, however, left without opportunity

for promotion for about twenty years. This
is indeed a sad commentary on the appellant's

^ management. It is often said and indeed,
adroitly, an organisation public or private

does not "hire a hand" but engages or employs

a whole man. The person is recruited by an
organisation not just for a job, but for a

whole career. One must, therefore, be given

an opportunity to advance. This is the oldest

and most important feature of the free enter*

prise system. The opportunity for advancement

is a requirement for progress of any organi

sation. It is an incentive for personnel

development as well. Every management must

provide realistict opportunities for promising

employees to move upward. 'The organisation

that fails to develop a satisfactory procedure

for promotion is bound to pay a severed penalty

in terms of administrative costs, misallocation

of personnel, low morale, and ineffectual

performance, among both non-managerial emplyees

and their supervisors." There cannot be any
modern management much less any career planning,
manpower development, management development
etc. which is not related to a system."
(ATR 1989 Vol.11 SC 341).

3, Despite several oppotunities no reply was filed

by the respondents after notice and we find that the

right to file reply has been forfdited. Yet, in the

interest of justice the reply as well as rejoinder
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4.K parties at« takan for conaidaration.filed by the parties ars

in th. t.ply it -a. atatad that a. par
,ac..«nd.tion of tha 3rd Pay Co«.l..ion tha Govt.
of India nanaly nini.try of R.H-aya in oonaultation
oith tha hlniatry of finanoa dacidad to praacrlba tha
.e.U. of Pa.330-S60 for tha Lady Haalth Vi.itor.
ana th bain. Paid a.ar ainoa to tha applicant.
It waa furthar auboittad that aftar ,oin, throo,h
varioua rapraaantation, and racorda of tha Adaiaory
Coamittaa, tha toapondanta dacidad to introduca tha
„p,radation of thia cadra of Fa.ily Ualfara Gatabliahaant
on tha Railuaya. Accordingly, Lady Haalth viaitor a
scala of pay oaa upgraded froa grada Ra.1 200-20AO to
IAOO-2300 and out of 33 poata 21 poata have baan
upgraded in the above said wanner.

Learned counsel for the applicant on the5.

other hand aubmittad that auan though tha raapondanta
have t stated that tha upgradation in tha sawe

manner has not been followed and the same has not been
waterialieed. In the circumstances, we direct the
raspondents to implement the .aid scheme of upgradation
to the 21 posts out of 33 existing in the cadre in
the Railways and upgradac them to the scale of
Rs,140 0-2300 w.e.f. the date the said scheme has been
implemented namely with effect from the recommendation
of the 3rd Pay Commission was accepted. The benefit
of the prescribed posts initially shall be given to

the senior most among the applicants. The benefit

shall be given to the remaining persona in t he cadre
in accordance with the same scheme of upgradation

[

applicable to all the similarly placed persons provided
not ^

the same has^already been implemented and payment maee

accordingly.
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gith ...pect t. th. carper advanceeent and
x'ararrinp to the raco..andation of tha Cth pay

neri the 8a«e was the subjectcommission is concerned, the same
„3ttar Of one of thie Tribunal. 3"dP«ont. The
rtapondent. are directed to r.fer the caaa of th.

< fa authority by which somepetitioner, for appropriate author ty
1 ka rafoated for thsiB Or adoptpromotional channel be created

any such other method and make an effort to find a
aolution within three eontha froa the data of re
„y acopy Of thia order. The deciaion theraof ahai
pa coaaunicated to the petitioner, within areaaonabie
tia. after an appropriate decieion ia taken by

aiaiiar bodiea e^ietin, in the Go.t. of India. With
thia. the O.A. ie di.poaed of. Ho order a. to coata.

(dr. 30st p.wtRG«:sE:)
(N, SArtJ) VC(3)

n(A)
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